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To,
The Registrar,
National Green Tribunal,
Principal Bench,
New Delhi.
No. i Date-

Sub: Response on behalf of the U.P. Pollution Control Board (Respondent no-4) in
the matter of Original Application No. 36 of 2024, Amardeep Vs. State of U.P.
&Ors in compliance of order dated 08.05.2024 passed by the Hon’ble National
Green Tribunal.

Sir,
" Inthe above noted case Hon'ble Tribunal was pleased to pass the following main

directions-
s 3. In view of the averments in the application and observations in the report of the Joint
Committee, we consider it appropriate to have response of (1) State of Uttar Pradesh through
Chief Secretary, Government of Uttar Pradesh, (2) Vice Chairman Meerut Development Authority,
(3) Commissioner, Municipal Corporation, Meerut, (4) Uttar Pradesh Pollution Control Board, (5)
District Magistrate, Meerut, (6) M/s. Ansal Landmark Township Pvt. Ansal Bhawan, Kasturba
Gandhi Marg, New Delhi and (7) M/s. Star Facility Management Pvt. Ltd. who stand impleaded as
respondents No. 1 to 7. The Registry is directed to prepare and attach memo of parties to the
application and issue notices to respondents No. 1 to 7 requiring them to file their reply/response.
4. Notice be served on Project Proponent- M/s. Star Facility Management Pvt. Ltd. through the
District Magistrate, Meerut. For this purpose notice issued to M/s. Star Facility Management Put.
Ltd. be sent to the District Magistrate, Meerut by E-mail for getting service of the same effected
on it and sending his report in this regard within 15 days.
5. List on 03.07.2024 for further consideration ...."

In compliance of the above said order, a response is attached herewith for kind
perusal of Hon'ble Tribunal please.

The above report is being submitted with the approval of competent authority.

With regards.
Enclosure: As above

Yours faithfully

e,
(Bhuvan Prakash Yadav)

Regional Officer
CC-Shri Amit Shukla, Advocate, UPPCB(NGT) for necessary action please.

/

Regional Officer




15

Response on behalf of the U.P. Pollution Control Board (Respondent no-4) in
the matter of Original Application No. 36 of 2024, Amardeep Vs. State of U.P.
&Ors in compliance of order dated 08.05.2024 passed by the Hon’ble National
Green Tribunal.

The Hon’ble NGT has passed an order dated 08.05.2024 in Original
Application No. 36 of 2024, Amardeep Vs. State of U.P. &Ors. The operative
portion of the order is as under:-

...... “3. In view of the averments in the application and observations in the report
. of the Joint Committee, we consider it appropriate to have response of (1) State of
Uttar Pradesh through Chief Secretary, Government of Uttar Pradesh, (2) Vice
Chairman Meerut Development Authority, (3) Commissioner, Municipal
Corporation, Meerut, (4) Uttar Pradesh Pollution Control Board, (5) District
Magistrate, Meerut, (6) M/s. Ansal Landmark Township Pvt.AnsalBhawan,
Kasturba Gandhi Marg, New Delhi and (7) M/s. Star Facility Management Pvt. Ltd.
who stand impleaded as respondents No. 1 to 7. The Registry is directed to
prepare and attach memo of parties to the application and issue notices to

n

respondents No. 1 to 7 requiring them to file their reply/response. ..

In compliance of the Hon’ble NGT order dated-08.05.2024 the response on
behalf of U.P. Pollution Control Board is as follows;

. A Joint Committee comprising the Sub Divisional Magistrate, Meerut,
Assistant Environmental Engineer, Uttar Pradesh Pollution Control Board, Meerut,
and Asstt. Commissioner, Nagar Nigam, Meerut was constituted in compliance to
the Hon'ble NGT Order dated-20.02.2024 and that Joint Committee has inspected -
the site in question on 15.03.2024. During inspéction it was found that Ansal
Sushant City, Meerut i.s developed by M/s Ansal Landmark Township Pvt. Ltd., Ansal
Bhawan, K.G. Marg, New Delhi. The township is situated at Vedvyaspuri, Meerut spread
in the 121.41 Hectare Area. Township was developed in year 2007 in several sectors
(stage wise). Alleged sector 7A is one of them. Consent to Establish (CTE) has been
issued by UPPCB vide letter no. F38245/C—3/NOC/59/Meerut/21/08, Dated 11.09.2008.
Meerut Development Authority, Meerut vide its letter no. 23/Sachiv/05, Dated 03.12.05

has informed to UPPCB that external development works including Sewage Treatment

o
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Plant (STP), zonal roads, drains and external electrification is to be completed by
Authority. 171 plots has been developed and sold in said sector- 7A. Presently 28
Houses are completed and being utilized for residential purpose by the owners. 04

houses are under construction.

Complainant addressed in grievance that solid waste (garbage) is being collected
once in a week and dumped in the premises of colony_by the service provider company
M/s Star Facility Management Pvt. Ltd. which is subsidiary company of the developer
company. Complainant including other residents are also aggrieved that internal sewer
line and internal roads has not been developed/completed by the developer. During
inspection only plastic waste in very less quantity has been found left and spread in the
premises on vacant land. During inspection direction given to representative to remove
scatteredwaste from vacant land of colony. Colony is under developing stage.
Completion Certificate from Meerut Development Authority has not been obtained and
Colony is not handed over to Municipal Corporation, Meerut.Representative of the
developer Mr. Santosh Sharma, Dy. Project Manager (Services) informed in this regard
that garbage is being collected by the service provider staff and handed over to
Municipal Vehicles operating in other sectors. Provisions for Common Dust Bin have
been made in this sector at different convenient places. Some of them are damaged.
The representative has also informed that sewer line is laid down and in operation. 04
external connections were proposed to be connect with Public Sewer, 03 are already
connected and 01 is blocked due to gradient level discrepancy, sewage of the same is
being discharged using pump as per situation of storage, as sewage quantity is less (of
the 06-07 houses). Public sewer line leads to common STP operated by MDA.
Representative has informed that garbage and plastic has been removed from site.
Representative of the developer also informed that services could not be maintained
properly due to non-payment of common area maintenance charges by residents. The
said report has been submitted before the Hon'ble Tribunal and is attached as

Annexure-1.

s
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2. As per the findings of the Joint Committee report U.P. Pollution Control Board
has issued the notice dt.12/06/2024 for obtaining Consent to Operate (CTO) against
the questioned Ansal Sushant City. Copy of notice is attached as Annexure2.

Therefore, a Response of UPPCB is being submitted before this Hon’ble NGT
for perusal and kind consideration.

i
(Bhuvan Prakash Yadav)

Regional Officer
UPPCB, Meerut .
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I'he Registrar,
National Green Tribunal,
Principal Beneh.
New Delhi,
Date-

No.
Sub: Joint Inspection Report in compliance of order dated 20.02.2024 passed by
Hon'ble NGT in OA No 36/2024 Amardcep Versus State of U.P.& Ors.

Sir.
In the above noted case Hon'ble Tribunal was pleased to pass the following main
directions-

....... 4. In view of the averments made in the application, we consider it appropriate
that a Joint Committee be constituted to verify the factual position and suggest
appropriate remedial action. Accordingly, we constitute a Joint Committee comprising of
representatives of U.P. Pollution Control Board, Commissioner, Municipal Corporation,
Meerut and District Magistrate, Meerut and direct the same to undertake visits to the
site, look into the grievances of the applicant, associate the applicant and representative
of the concerned project proponent, verify the factual position and suggest appropriate
remedial action. The UPPCB will be the nodal agency for coordination and compliance.

5. Factual and Action taken Report may be submitted within one month by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not

in the form of Image PDF.

6. List for further consideration on 12.04.2024...."
In compliance of the above said order, the joint committee report is attached

herewith for kind perusal of Hon'ble Tribunal please.
The above report is being submitted with the approval of competent authority.

With regards.
Enclosure: As above

Yours faithfully

wm«,

-—

(Bhuvan Prakash Yadav)
Regional Officer
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JOINT INSPECTION REPORT IN COMPLIANCE TO Hon’BLE NGT ORDER
DATED 20.02.2024 IN THE ORIGINAL APPLICATION NO. 36 OF 2024,

AMARDEEP VS STATE OF U.P. & Ors.
o m——— L TR
Background-

Hon’ble NGT passed an order Dated 20.02.2024 in Original Application No. 36 of

2024, Amardeep Vs State of U.P. & Ors., which is registered on the basis of letter
petition filed by complainant Mr. Amardeep. Order of the Hon'ble Tribunal is as
below:-

. 4. In view of the averments made in the application, we consider it
Gppropriate that a Joint Committee be constituted to verify the factual position ond
suggest appropriate remedial action. Accord;'ngly, we constitute a Joint Committee
comprising of representatives of U.P. Pollution Control Board, Commissioner,
Municipal Corporation, Meerut and District Magistrate, Meerut and direct the same
to undertake visits to the site, look into the grievances of the applicant, associate the
applicant and representative of the concerned project proponent, verify the factual

position and suggest appropriate remedial action. The UPPCB will be the nodal
agency for coordination and compliance.

5. Factual and Action taken Report may be submitted within one mionth by e-mail

at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF
and not in the form of Image PDF.

6. List for further consideration on 12.04.2024.”..,

Joint inspection of site and observation:-

Joint inspection of the alleged residential colony Ansal Sushant City, Meerut is
carried out on 15.03.2024. During inspection, complainant Mr. Amardeep, Chairman

Resident Welfare Association of Sector-7A, Sushant City was also present and briefed

their grievances.
Ansal Sushant City, Meerut is developed by M/s Ansal Landmark Township Pvt.
Ltd., Ansal Bhawan, K.G. Marg, New Delhi. The township is situated at Vedvyaspuri,

Meerut spread in the 121.41 Hectare Area. Township was developed in year 2007 in

3\ 3
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several sectors (stage wise). Alleged sector 7A is one of them. cgnseht to Establish
(CTE) has been issued by UPPCB vide letter no. F33245/C-3fNOCIsngeerUtﬂl/OS»
Dated 11.09.2008. copy of the CTE is attached as Annexure- 01_

Meerut Development Authority, Meerut vide its letter no. 23/Sachiv/05, Dated

’
03.12.05 has informed to UPPCB that external development works including sewage
treatment plant (STP), zonal roads, drains and external electrification is to be

completed by Authority. Copy of the letter is attached as Annexure- 02.

171 plots has been developed and sold in said sector- 7A. Presently 28 Houses are
completed and being utilized for residential purpose by the owners. 04 houses are

under construction stage.

Complainant addressed in grievance that solid waste (garbage) is being collected
once in a week and dumped in the premiﬁes of colony by the service provider
company M/s Star Facility Management Pvt. Ltd. which is subsidiary company of the
developer company. Complainant including other residents are also aggrieved that
internal sewer line and internal roads has not been developed/completed by the

developer.

During inspection only plastic waste in very less quantity has been found left and
spread in the premises on vacant land. During inspection direction given to
representative to remove scattered waste from vacant land of colony. Colony is
under developing stage. Completion Certificate from Meerut Deveiopﬁ;ent Authority

has not been obtained and Colony is not handed over to Municipal Corporation,
Meerut.

Representative of the developer Mr. Santosh Sharma, Dy. Project Manager
(Services) informed in this regard that garbage is being collected by the service
provider staff and handed over to Municipal Vehicles operating in other sectors.
Provisions for Common Dust Bin have been made in this sector at different
convenient places. Some of them are damaged. Representative also informed that
sewer line is laid down and in operation. 04 external connections were proposed to
connect with Public' Sewer, 03 are already connected and 01 is blocked due to

gradient level discrepancy, sewage of the same is being discharged using pump as

2|Page
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per situation of storage, as sewage quantity is less (of the gg-07 houses). Public

®

sewer line leads to common STP operated by MDA. Representative has'informed that

garbage and plastic has been removed from site.

Representative of the developer also informed that services could not be
maintained properly due to non-payment of common area maintenance charges by

residents. Copy of the document provided by representative is attached as

Annexure- 03,

Findings:-
1. Society is not fully developed.
2. Completion Certificate from Meerut Development Authority has not been
obtained and Colony is not handed over to Municipal Corporation, Meerut.
3. It is observed that maintenance services are not proper in the society of

alleged Sector 7A.

Remedial Action suggestion:-

1. Development of the project is to be completed as per schedule.
2. Developer should obtain Completion Certificate from Meerut

Development Authority and Colony should be handed over to Municipal
Corporation, Meerut as per provisions.

3 service provider Company may be directed to improve their services
according to offer and residents should pay for same as per terms and

conditions, if exists.

Factual report of the issued raised in the complaint is for kind consideration.
N

K. D. Kandarkar,
Sub-divisional Magistrate, Meerut S S

Sharad Pal, i | = /g/

Asst. commissioner, Nagar Nigam, Meerut

Yogesh Kumar Mishra, A.E.E. \4&%(/’
AN 4

U.P.P.CB,, Meerug
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